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MR SPEAKER1 No point of order. The hon Minister has particular
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SHRI SAMAR GUHA I have 
nothing to say either in favour or 
against any of the unions of journa
lists This matter agitated the House 
and th ere  *  as a hot discussion regard
ing representation on the Wage Board 
because th e  hon Minister showed 
certain partisan attitude towards one 
organisation of the journalists ([n- 
terruptiots)

In the discussion held in Apnl
1974, the hon Minister had assured 
that he would take inU tomidenti n 
all the views and that on the me iU 
of the whole i-^ue, he vouid give 
consideration to all aspects and h« 
uouid try to do justice m thr matter 
But now 1 find that the Chairman ar d 
the Sctretaij of the same union of 
the working purnahsts have been 
nominated The other union, the Na
tional Union of Journalists which has 
also been recognised b> the I. forma
tion and Broadcasting Mimstrv aid 
the Pitss Count iJ and the Duti Com. 
mittee should have been given repre
sentation. T) e Chairman «md the 
Secretary of the same union of v/oi Ic
ing journalists will Rive the same 
views What harm would it h«*\e 
been if the views of another section 
of journalists had been taken into 
consideration by incorporating one of 
their members In the Wage Board?

(Interruption*)

13.33 hrs.

CENTRAL AND OTHER SOCIETIES 
(REGULATION) BILL,

CONCl RRI VCfc IV  M tO M M H D M tO N  O f  
R*J\ \ SABHA TO APPOINT M fmtser t o

J o in t  C o m m i t ? ur

THE MINISTER OF STATE IN THE 
MINISTRY OF LVW JUSTICE AND 
COMPANY AFFAIRS (DR SARO- 
JINTI MAHISH!) 1 beg to move

4 That this Hou«* do concur in the 
recommendation of Rajya Sabha 
that Lok Sabha do appoint a mem
ber of Lok Sabha to the Joint Com
mittee of the Hoû te* on tht» Central 
and Other souther (Kt'guLition) 
BJH 1974 tn the \acnncv rnuwd by 
the i e-signation of Shri Shankar 
Dt and do n^olvr* that Chaudhary 
Nitiraj Singh a member of LoV 
Sahha be appointed to the said 
Joint Committee to fill th{ vai'Nancv*

MR SPFAKFR The question ta

‘ That this House do concur m the 
rccorrnwidatnn of Raj> > Sabha 
that Lok Sabha do appoint a mem- 
bt*t of l*nk Sabha to (he Joint Com* 
mittie of the House* on the Centnl 
and Other Societies (Regulation) 
BUI, 1974, in the vanconcy caused 
by the resignation of Shri Shankar 
Dev and do resolve that Cliaudhary 
Nitiraj Singh* a member of Lok 
Sabha, be appointed to the mid 
Joint Committee to Die
vacancy

The motion w *


